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i PRINCIPAL BENCH, NEW DELHI.
Reacry . NGO 94071992 pate of decision:09.09.1992.

e Padam Chand Ssini & Others ...Applicants

i . Umion of India & Qthers .. «Raspondent.s
Rar the Apnlicants ' ...8hr VLR, Sharma.Counsel
For the Respondents L G8hrd MU Verma, Counsel
Corams
The Hon'ble Mr. P.K. Kartha,. Vice Chairman(l)
The Hon'ble Mr. B.N. Dhoundival. Administrative Member
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LHTVILCE rondered by them and the encacsment of the applicants
should be consideraed 1o accordance with the said  Register.
after the applicants have rendered the rerisite poriod of
service for the porpose of reqularisation., thelr cases should
also be considered 1in accordance with the sohane orepared by
respondents for the  purnosa of reqularisation of Casval

Labourars in the PRT Department..

Thetre will be no order as to costs.
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